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 Pradesh  have  to  go  first  to  Delhi,  Aligarh,
 Tundla  and  Agra.  It  causes  wastage  of

 money  and  the  people  are  put  to  needless
 inconvenience.  The  people  of  Madhya
 Pradesh  and  the  Members  of  Parliament
 have  made  repeated  representations  in  this

 respect  but  no  action  has  been  taken  on
 them  so  far.  |  would  request  the
 Minister  of  Railways  and  the  Government
 that  super-fast  trains  from  Gwalior  to

 Calcutta  and  Ahmedabad  should  be  run
 forthwith  for  the  convenience  of  the:

 people.

 {English}:

 (ii)  Demand  for  a  link  highway  to  connect
 National  Highways  Nos.  47  and  1  fn
 Kerata  for  the  convenience  of  Pilgrims
 visiting  Guruvayur  Temple.

 SHRI  P.A.  ANTONY  (Trichur)  :

 Trichur  in  Kerala  is  the  cultural  capital  of

 Kerala  State.  National  Highway  No.  47  is

 passing  through  Trichur.  National

 Highway  No.  17  passes  through  the

 coastal  area  of  Kerala.  But  there  is  no

 link  highway  to  connect  National  Highway

 No.  47  and  17.

 Guruvayur  Temple  is  the  most  impor-

 tant  pilgrim  centre  of  South  =  India.

 Thousands  of  pilgrims  are  coming  to

 visit  Guruvayur  Temple  daily  from  all

 parts  of  India.  A  link  highway  between

 Trichur,  i.e,  NH  47  through  Guruvayur

 to  NH  17  will  help  the  tourists  and

 pilgrims  to  visit  Guruvayur  Temple  and

 also  reduce  the  density  of  traffic  in  this

 area.

 There  is  a  proposal  to  connect  NH  47

 and  NH  17  through  Guruvayur.  I  request

 the  Government  to  expedite  the  matter.

 (ili)  Need  to  look  Into  the  grievances  of

 about  40,000  sailors  in  the  country.

 SHRI  I.  RAMA  RAI  (Kasaragod)  :  It

 is  estimated  that  nearly  40,000  people  are

 employed  in  the  country  as  sailors.  About

 10,000  are  from  Kerala  alone.  These

 sailors  are  treated  as  contract  labourers
 and  are  not  guaranteed  with  permanent

 jobs  throughout  the  year  and  sometimes

 they  have  to  wait  for  a  number  of  months

 for  another  chance  of  sailing.  There  are
 instances  of  their  not  get!ing  chances  for  2
 years  or  more.  During  serving  period,
 they  have  to  work  very  hard  and  they
 usually  lose  their  healih  before  retirement.
 Various  facilities  enjoyed  by  Government
 and  private  employees  are  denied  to  these
 sailors.

 Considering  the  miserable  working
 conditions  of  these  serving  sailors,  the
 Government  of  India  was  kind  enough  to
 appoint  a  Commission  called  Nanda
 Commission  to  go  into  the  service  condi-
 tions  and  other  asnects  of  various  difficul-
 ties  experienced  by  sailors.  Though  the
 Commission  has  submitted  its  report,  the
 various  recommend.:tions  of  the  Com-
 mission  have  not  been  implemented,

 ह  urge  upon  the  Ministry  of  Surface
 Transport  to  look  into  va  ious  grievances
 of  this  large  number  of  sailors  whose
 services  earn  large  amount  of  foreign
 exchange  to  the  country.

 [  Translation)

 (iv)  Demand  for  strict  enforcement  of  the

 rit
 of  Cruelty  to  Animals  Act,

 SHRI  MOOL  CHAND  DAGA  (Puli)  :
 Mr.  Speaker,  Sir,  India  has  the  largest
 record  of  steps  taken  to  protect  wild  life
 in  the  past.  King  Ashok  the  great,  had
 imposed  ban  on  the  hunting  of  wild  1.6
 as  far  back  as  in  300  B.C.  To  make  the
 ban  effective,  the  King  had  got  the  names
 of  those  b'rds,  animals  and  fishes  ingerj.
 bed  on  the  columns  whose  hunting  was
 prohibited.  The  ban  was  stringently
 imposed.  The  animals  of  the  forests  are
 our  mute  friends.  Man  should  treat  them
 with  compassion,  sympathy  and  love.  We
 will  have  to  enlighten  the  common  people
 through  the  Indian  Board  for  the  welfare
 of  wild  life  for  a~ousing  soft  feeling  for
 those  animals.  Government  have  enacted
 ‘Prevention  of  Cruelty  to  Animals  Act
 1960”  and  made  therein  such  provisions
 which  enjoin  upon  the  people  to  regard
 animals  as  their  friends  and  not  to  treat
 them  with  crucity  or  to  torture  them  for
 their  recreation.  It  is  unfortunaty  thar
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 the  State  Governments  and  the  Union
 territories  are  not  taking  this  Act  ser  iOur
 sly.  The  law  his  since  become  a  thing  to

 be  kept  in  locked  shelves.  The  State
 Governments  and  the  Union  Territories
 have  so  far  failed  to  prevent  the  ever-

 incre:sing  cruelty  to  animiuls  and_  birds.
 The  municipalities,  municipal  corporations
 and  other  democratic  bodies:  are  not

 giving  that  much  of  coO,eration  as  they
 are  expected  to  give.

 ह  would,  therefore,  request  the  Central

 Government,  the  Union  Territories  and

 other  democratic  bodies  to  implement  the
 Prevention  of  Cruelty  to  An.m.ls  Act,
 1960”  and  give  their  full  cooperation  to
 the  Indian  Board  for  the  welfure  of  wild
 life  in  getting  the  Act  enforced.

 (English)

 (v)  Need  to  ensure  a  proportionate  share
 of  power  supply  to  Rajasthan

 from inter-state  power  projects.

 SHRI  VIRDHI  CHANDER  JAIN

 (Barmer)  :  Sir,  the  posttion  of  electricity
 suoply  11  the  Rajasthan  St  ite  is  not  satis-

 factory  due  to  long  and  continuous  outage
 ia  Unit  No.  1  of  Rajisthan  Atomic  Power
 Pr  ject,  Kota.  Unt  No.  2  of  Rajasthan
 Atomic  Power  Project  is  also  not  working
 ty  its  optimal  capacity.  The  State  of

 Raj  asthan  is  not  getting  its  proportionate
 share  in  the  electricity  generated  in  Super
 Thermal  Plant  at  Singhrauli  and  in  the

 Thermal  Plint  in  Madhya  Pradesh.

 The  schemes  of  Palana_  Lign'te  and

 Ramgarh  gas-based  plants  are  in

 doldrums.  Due  to  paucity  of  power,  the

 farmers  and  industrialists  are  badly  hit.

 It  is  requested  that  the  supply  of

 electricity  of  proportionate  share  ए

 Rajasthan  in  inter-State  power  projects
 may  be  thaintained  regularly  and  the

 schemes  of  Palana  Lignite  and  gas-based

 plant  of  Ramgarh  may  be  substantially

 helped  by  the  Centre.
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 (स)  for  a  shuttle  train  between

 Bont  -  lt

 (MR.  DEPUTY-SPEAKER  in  the  Chair]

 SHRI  G.  BHOOPATHY  (Peddapalli)  :

 Siripur  Kagaznagar  is  an  important  indu-
 strial  centre in  Telengana  area  and  .it.  is
 situated: at  a  distance  of  about.400  kms
 from  Secunderabad..  In  between  these  two
 places,  there  are  a  number  of  coal-mines
 and  other  ‘industries  at  Railway  Stations
 like  Ramagundam,  Godavarikaai,
 Manchirial,  Mandamerry,  Ram  Krishna-
 pur,  Bellumpalli  and  other  villages.  More
 than  one  lakh  workers  residing  in  villages

 between  Kagaznagar  and  Secunderabad
 are  ‘facing:  a  great  hardship  as  they  do
 not  have  any  10081  train  to  take  them  to
 industrial  places.  Hence,  there  is  an
 immediate  need  to  run  a  local  train  bet-
 ween  Kagaznagar  and  Secunderabad  so
 that  workers  may  reach  their  factories.
 Hence.  it  is  requested  that  the  Govern-
 ment  may  be  pleased  to  take  immediate

 Steps  for  starting  a  10e  ।  train
 between Kagaznagar  and:

 Secunderabad.

 (vii)  Need  to  reatoce  the  Trivandrum  Maii

 DR.  9.  JAGATHRAKSHAKAN
 (Chengalpattu) :  Sir,  the  sudden  cancel-
 lation  of  Trivandrum  Mail  from  October
 1  has  caused  hardships  and  difficulties  to
 the  passengers.  There  is  an  urgent  need
 for  restoration  of  this  important  train

 which  caters  to  a  large  number  of  travel-
 ling  public  of  Tamil  Nadu  and  Kerala.

 (viii)  Demand  for  measures  to  increase
 forest  area  to  prevent  ecological disaster.

 DR.  P.  VALLAL  PERUMAN
 (Chidambaram)  :  Sir,  according  to  some
 noted  environmentalists  as  also  some
 reliable  reports,  there  is  a  signal  of
 warning  that  India  may  face  an  ecological
 disaster  ‘by  ‘the  turn  of  this  gentury  if
 necessary  corrective  measures  are  not

 taken  immediately.

 It  has  been  reported  that  our  country
 is  losing  about  1.  5  million  hectares  of
 forest  wealth  every  year.  The  total  forest
 area  has  been  reduced  by  45  per  cent  and

 about  12,000  million  tonnes  of  fertite  soul


